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[MR. DIPUTY SPUKBR] 

I bave also received Call Attention 
notices on the same subject by several 
Members. 

I have referred urgently the mot.ions 
to the Minister Of Law for ascertain-
ing factual position, and woula con-
sider the matter on the receipt of a 
reply. 

I bave another announcement to 
make. 

(Interruptions) 

SHRI JYOTIRMOY BOSU (Dla-
mond Harbur): Sir, I am on 2 point 
.1 order. 

PROF. K. K. TEWARY (Buxar): 
Sir because of the call for bandh, 
West Bengal is going to see violence 
tomorrow and it is unprecedented in 
the history of inciependent India t' 
the Government in office have given ::l 
call for Bengal bandh. The Cong-
ress(l) workers particularly have been 
singled out .... 

(Interruptions) 

SHRI JYOTIRMOY BOSU. When 
an hon. Member is saying that he is 
on a point of order, you hnve al1C'w,.:'d 
Mr. Tewari to speak and you all'j'\\ c,l 
him. 

( InterruptIons) 

MR. DEPUTY-SPEAKER: I-Ion Mf\n1-
bers if we conduct the House in cIa 

orderly manner, we can tr .. lnsact a Jot 
of bUSiness and I will make it V,31Y 
clear that this Parliament shoulj not 
be converted into an agitational forum. 
Therefore, I am appealing to you .... 
(Interruptions). You must help me 
In restoring order in the House. 

( Interruptions) 

12.05 hrs. 

BE: QUESTION OF PRIVILEGE 

MR. DEPUTY-SPEAKER: Shri Ram 
:Vilas Paswan has given notice of a 
question of privilege regarding alleged 
.uppression of certain proceedings of 

the House on 25th November, 1980, 
by All India Radio. As Per e6tabll .. 
sheci' practice. I have referred the 
matter, in the ftrst instance. to the 
Minister, Ministry of Information atnd 
Broadcasting for furnishing a factual 
note on the matter on receipt of which 
I will give my decision. 
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MR. DEPUTY .. SPEAKER: How Cdn 

We conduct the proceedings? I would 
like to ask you whether anybody SIt-

ting here can conduct the proceealngS? 
I haVe already replied. YOu nut it In 
writing nnd send it to us. I will con-
sider it. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I h'lve 
already replied with regarci to the ad-
journment motion. We haVe called for 
a report from the Ministry. So, why 
do You go on speaking? As YOU are 
raising, they are also raiSing. What 
can We do? One of YOU may speak. 

SRR! CHANDRAJIT YADA V 
(Azamgarh): I think It is ,ood that 
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you have asked for the report. 
You have seen that the Members are 
very much alltated because the All 
'lJ)ciia Radio ud Television, they are 
completely blackin, out oPPOsition 
point of view and they are partial 
in reporting the proceedings of the 
Parliament. Parliament is a national 
forum. Seeing the importance of this 
you have very rightly asked for the 
report from the Minister. May I know 
when yOU ,et the report from the 
'Minister, would you place that report 
hefore the House or before taking 
your decision, after getting the report, 
will you listen to the Members on this 
side? You have the right .... 

MR. DEPUTY-SPEAKER: We will 
10 into the matter in detail. 

(Interruptions) 

MR. DEPUTY SPEAKE..IR: What IS 
the matter of point of order? I have 
heard your side. I haVe to hear the 
other side also. I Iha ve to be impartial. 

I have heard Mr. Chanarajit Yadav. 
I will now hear the other side 1 
must share with them also. 

I have heard Shri Chundrajit Y.ld.lv. 
Now I shall hear either Mr. Lakkdppa 
Or 1\,! I' 1\-'wdri. Wh()m shall I allow? 
All right, I haVe allowej Shri Ll1{-
kappa from Congress side. 

I have permitted IVlr. Lakkappa. A 11 
of you may sit down. 

(Inter1 uptions) 
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MR. DEPUTY-SPEAKER. 'Ihey 
must have control. Who is the le3der 
of the nSF here in this House? I vlill 
ask him. There is no leader for you. 
You can carry on. 
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SHRI It. LAKKAPPA (Tumkur): 

There is a report in the news item 
that the Government of West Bengal 
has called for a bundh and economic.: 
blockade. They are destroylng eveD. 
the peaceful living in west Bengal. 
They are also usin~ GovemmenS. 
machinery to the detriment of theo 
interests of the people of West BenaaL 

(Interruptions) 

MR. DEPUTY -SPEAKER: Please sit-
.own. I will allow you also. I have ... -

SHR! K. LAKKAPPA: State machi-
.ery is beIng misused and Constitu-
tional machinery in West Bengal has 
broken aoWD. Calling Attention notiCe-
has been gIven by several Members. I 
want that Calling Attention should be 
allowed. Full discussion should be-
there, West Bengal Government 
should be aismissed forthwith· other-, 
wise there will be misuse of ao·/ern-
men t machinery. 

MR. DEPUTY SPEAKER: YOUt 
hav~ gIven Calling attention notice. 
I \\Till call for the report. 

SHHI K. LAI{KAPPA: My demand 
IS (hsmissal of the Government of 'V cst Bengal and dlscussion on this. 
subject. 

SHRI K. P. UNNIKRISHNAN 
(Badagara): The essence of the Ad-
Journment Motion is urgency. It is 
basically time-bound. I want t() 
know from you, are you going to get 
a detailed report and wait for some--
days or would you direct the Govern-
ment to give you information imme-
diately? It is a matter of life and 
death fO~ the future of democracl' 
and parhamentary institutions in the-
country. This is a matter of sub-
version of the Constitution. This is 
a very serious matter where consti-
tuents of the Constitution important 
functionaries under the ConstltutfCID. 
have been interfered with. So, woultl 
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(Sbri K. P. Unnikrisbnan] 
, ~ direct the Government that the 

taformation must be provided imme-
diately? There are a number of 
precedents I can quote .... 

MD.. DEPUTY SPEAKER: We have 
already taken sutftcient aetion a:pd we 
are expecting a report now. 

(Interruptions) 

That is what I said. I am telling you 
for your information that we have 
taken action. I have referred ursen -
tly notices to the Minister of Law 
tor ascertaining the factual position 
and will consider the matter after 
receipt of the reply. 

( In terruptions) 

Give Us 24 hours at least. 

SHRI K. P. UNNIKRISHNAN: 
t 

There have been precedents in the 
past~ ... 

MR. DEPUTY SPEAKER: We are 
taking very urgent action. 

(Interruptions) 

PROF. K. K. TEWARY: You 
Know there is a West Bengal bundh 
tomorrow. It is surprising that this 
call has been given. The West 
Bengal Government .... 

MR. DEPUTY SPEAKER: He has 
referred to that and I have already , 
told him; it is under consideration. 

PROF. K. K. TEWARY: If you go 
through the newspapers of yesterday, 
tbe Chief Mjnister himself asked the 
employees not to attend office and he 
has a.lso said that if they go to office, 
they will not be given promotion. 
They are bringing bands from the 
villages to harass the people and 
there is preparation going on for 
breaking the supply lines. 

MR. DEPUTY SPEAKER: You 
have given Calling Attention notice, 
a1ld it is under consideration. 

PROF. K. K. TEWARY: Congress 
(I) workers, in particular have been 
eingled out. They are being beaten 
up. Some of them h~ve been beaten 

UP. The President of the West 
Bengal Congress (I) was beaten up. 
In ' view ot the seriousness of 'I the 
situation, would you ' aJree to have 
a full-scale aiseUSsion 'in the HOuse 
about West' Bengal tomorrow? " "'We 
want a full discussion about West 
Bengal tomorrow. We have gi~en 
notice .... 

MR. DEPUTY SPEAKER: I have 
given you the reply that' the Ca~ling 
A ttention is under , Gonside~ti~n. 

Please sit down. Now, Mr. Jyotir-
moy Bosu will be the last Hon. Mem-
ber to speak on this. I 

SHRI JYOTIRMOY BOSU: The 
Left Parties in West Bengal, in their 
political judgment and wisdom have 
taken recourse to a lawful path 
of showing their resentment against 
the Central Government, particularly 
\\·i th regard to Food for Work .... 
(Interrtlptions) , cancellation of by-
elections and pending Bills of West 
Bf.ugal. (Interruptions) They trie1 
to use the Police and repressive 
measures against a la\vful bund. 

MR. DEPUTY SPEAKER: Have you 
given Calling Attention on this 

SHR'! JYOTIRMOY BOSU: No, We 
should haVe a full discussion, The 
Home Minister . (Interruption). 

MR. DEPUTY SPEAKER: Please 
take your seat now. There are other 
items on the agenda. Very important 
discussions are going to take place and 
you must all cooperate with me. I have 
given you the replies. You must all 
cooperate-everyone of you. from this 
side and that side. PleaSe cooperate 
with me. I am requesting everyone 
of you on this side as well as on that 
side; please oooperate with me; I am 
askinf;! you with folded hands. 

(Interruptions) 

Now, papers to be laid on the Table. 
I will not allow anybody else to get 
up. 


